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THE    NATIONAL    CADET   CORPS 
(AMENDMENT) BILL, 1974 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
WORKS AND HOUSING (SHRI OM 
MEHTA): Sir, on behalf of Shri Jagjivan 
Ram, I beg to move for leave to introduce a 
Bill further to amend the National Cadet 
Corps Act, 1948. 

The question was put and the motion was 
adopted, 

SHRI OM MEHTA: Sir, I introduce the 
Bill. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2.15 P.M. 

The House then adjourned for 
lunch at sixteen minutes past one 
of the clock. 

The House reassembled after lunch at 
seventeen minutes past two of the clock, Mr. 
Deputy Chairman in the Chair. 

I.     STATUTORY      RESOLUTION 
SEEKING   DISAPPROVAL   OF THE 
ESSENTIAL    COMMODITIES    (AM-

ENDMENT) ORDINANCE, 1974 (No. 2 of 
1974)—contd. 

II. THE ESSENTIAL COMMODITIES 
(AMENDMENT) BILL, 1974_contd. 

 

 



115        Essential Commodities      [RAJYA SABHA] (Amdt.) Bill, 1974 116 

 



117        Essential Commodities [29 JULY 1974] (Amdt.) Bill, 1974 118 

 



119        Essential Commodities      [RAJYA SABHA] (Amdt.) Bill, 1914 120  

 

THE  MINISTER OF COMMERCE (PROF.   
D.     P.    CHATTOPADHYA- 
YA): It is not correct. 
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To: Shri S. S. Kothari, President Hindalco, 
"Dear Sir, We met the Prime Minister and her 
Private Secretary. We have paid a sum of Rs. 
5 lakhs to the P.S. He has promised us that he 
will use all his influence. . . (Interruption) that 
no trade union activity is allowed in the Hin-
dalco.". . . 

MR. DEPUTY CHAIRMAN: What is it 
you are reading from? 

SHRI RAJNARAIN: It was signed by T. 
D. Bhagat and B. N. Saxena. . . 

MR. DEPUTY CHAIRMAN: Unless you 
can prove the veracity of the letter, it is no use 
quoting it now. 

SHRI RAJNARAIN: I can prove it. 
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U.N.I.  Flash   news:  Lucknow,  May 19: 
Samyukta Socialist Party leader, 

Rajnarain, M.P. today charged Prime 
Minister, Indira Gandhi, with ruining the 
moral health of the nation. He substantiated 
his charge by showing to newsmen here a 
photocopy of a letter dated November 7. 

MR.   DEPUTY  CHAIRMAN:   How 
is it relevant ? 

{Interruption) 

MR.  DEPUTY  CHAIRMAN:    Mr. 
Chaudhury  and  Mr.   Rabi  Ray,  please take 

your seats. 

 
U.N.I.  Flash News:  Lucknow, May 19: 

Samyukta Socialist Party Leader, 
Rajnarain, M.P. today charged Prime 
Minister, Indira Gandhi, with ruining the 
moral health of the nation. He substantiated 
his charge by showing to newsmen here a 
photo copy of a letter dated November 7. 

MR.  DEPUTY CHAIRMAN:  How 
is it relevant? 

Teleprinter Message 2002 hours is hereby 
withdrawn. Please guard against its 
publication. U.N.I. RR 2035. 

MR.   DEPUTY  CHAIRMAN:  You 
have to wind up in two minutes now. 

MR.  DEPUTY CHAIRMAN : How 
is it relevant? 
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SHRI YASHPAL KAPUR: Sir, I protest 
against this. . . He and his leader outside have 
been making allegations like this. This is very 
very bad. The hon. Member should not make 
such baseless allegations. How is it relevant? 
What is the source of his income? 

MR. DEPUTY CHAIRMAN: Mr. 
Rajnarain, your time is over. In one minute 
you must finish now. 

MR. DEPUTY CHAIRMAN : I will call 
the next, speaker now. 

SHRI P. L.  KUREEL URF TALIB 
(Uttar Pradesh) : He is defying the Chair. He 
should be asked to stop. What is this? 

MR. DEPUTY CHAIRMAN: Mr. 
Rajnarain, you must conclude now. I said one 
minute and after one minute I am going to 
stop you. 
(Interruption by Shri P. L. Kurrel Urf Talib) 

MR.  DEPUTY CHAIRMAN :    Mr. 
Kurrel, you please sit down. Mr. Rajnarain, 
are you going to stop, now? 
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PROF.  D.   P.     CHATTOPADHYA- 
YA : Baseless. 

MR.   DEPUTY  CHAIRMAN:   Yes, I 
will call the next man. 

MR. DEPUTY CHAIRMAN: Yes, Mr.   
Kulkarni. 

SHRI A. G. KULKARNI (Maharashtra) : 
Mr. Deputy Chairman, Sir, I was really in a 
mood to offer some constructive comments on 
the Bill but after hearing my friend, Mr, 
Rajnarain ... 

SHRI KALI MUKHERJEE: Good material 
can be exported to any country in the world 
which will fetch us a good, lumpsum foreign 
exchange. 

{Interruption by Shri Rajnarain) 

MR. DEPUTY CHAIRMAN : Mr. 
Rajnarain, let him continue. 

SHRI A. G. KULKARNI: Mr. Kali 
Mukherjee has rightly described my friend, 
Mr. Rajnarain, which we can really appreciate. 
The point is, these friends are doing a great 
harm to the atmosphere which is being created 
in this country. I want to say a few words at 
the outset without going into the merits of the 
amendments which the Government has 
brought. 

 
SHRI A. G. KULKARNI: I cannot say 

"pagal". . . 
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I can understand the present inflationary 
pressure on prices; I can understand the 
ways in which the prices are rigged, 
manipulated; I can understand the 
Opposition viewpoint, the view point of the 
political parties, in making hard efforts to 
pressurise the Government to bring down 
the prices but the way in which it is done I 
cannot commend. The whole atmosphere is 
being vitiated and it has a long-term impact 
leading to creation of instability in the 
country. I would request my friends in the 
Opposition that they must not use such 
rabid language as used by Raj Narain and 
must not make statements and wild charges 
of corruption which will unnecessarily 
make confusion worse confounded. There 
should be constructive approach towards 
the efforts of the Government to unhoard 
the stocks, to bring down the prices, 
towards the efforts of constructive workers 
in the various political parties to help the 
Government as well as the people in 
unhoarding the stocks hidden by the 
traders, anti-social elements and big 
farmers, etc. 

Coming to the Bill itself I am happy 
these amendments have been brought 
forward but I do feel that this amendment is 
not the last word. I find myself some 
difference of opinion as regards the 
provisions in this amending Bill. At the 
outset I want to draw the attention of the 
Government to one aspect which my friend 
on that side, Dr. Z. A. Ahmad, also did, I 
fail to understand the amendment of section 
7 on page 2 of the Bill. Section 7 of the Act 
says that for a first offence there can be a 
sentence of fine only but the reasons for not 
imposing a sentence of imprisonment 
should be recorded in writing. In the 
amending Bill also the Government has 
maintained the same provision not in those 
very words but in a way by which 
advantage could be taken by anti-social 
elements in the use of money power or 
political influ- 

ence to achieve acquittal. The amendment 
says: "Provided that the court may, for any 
adequate and special reasons to be mentioned 
in the judgment impose a sentence of 
imprisonment for a term of less than three 
months." Sir, I do object to such type of in-
built provisions. I object because Prof. 
Chattopadhyaya is a knowledgeable person. 
He has burnt his fingers while administering 
the Cotton Yarn Control Order. He has burnt 
his fingers in the case of implementing the 
gentleman's agreement relating to nylon yarn 
and so many other matters dealing with in-
dustrialists. I am very sorry to say that this 
type of provisions are very lukewarm and this 
will open the floodgates for more corruption 
and for political influence being brought into 
play. I also fail to understand another matter. 
When this Essential Commodities 
(Amendment) Bill is being brought 
Government should have realised that in the 
present condition of stresses and strains due to 
inflation the need of the hour is the 
strengthening of the distribution system. In this 
connection I had earlier mentioned that there 
was need to have strong political will and 
when I raised this question I was given the 
reply that the Government had got the political 
will and it will assert itself. I was very happy 
to hear the words. The Government might be 
asserting the political wiH. 

But I say that it must be asserted with the 
real teeth and not with the denture which has 
beiein supplied by the dentist. What the i 
people feel now is that you are not asserting 
your political will; that your teeth are fragile; 
that you are using the false teeth and not the 
real teeth. I only give an instance. I do not like 
to take names. One of the biggest industrialists 
in Delhi was caught here while having wheat 
flour or wheat stocks. The same industrialist 
and the same family threw a marriage party in 
the International. . . 
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[Shri A. G. Kulkarni] I do not know 
what it is. My friends there may know. I 
do not know the name. There was no lack 
of presence of Ministers who attended 
that reception. Then one of the members 
of the same family was found coming 
from Hong Kong—it is reported, I do not 
know—with some currency which was 
contraband.    Is this. . . 

MR. DEPUTY CHAIRMAN : There, I 
will correct you. It is not the same family. 
The man who has been caught for 
exchange violation, he is not of the same 
family. 

SHRI A.   G.    KULKARNI : I    am 
not now on the Essential Commodities 
Act. I am giving an instance of political. . 
. 

MR. DEPUTY CHAIRMAN : I am 
just trying to correct the statement. He is 
not from the same family, I am told. He is 
from a different family. That is what I 
read in the newspapers. 

SHRI A. G. KULKARNI: I am so 
sorry. 

 
SHRI A. G. KULKARNI: I am so 

sorry. It was reported it was from the 
Modi family. Previously, the man 
arrested for wheat flour incident was 
from the Modi family. 

 

SHRI A. G. KULKARNI: The pre-
vious arrest also was from the same 
family, and this is what I also believe. . . 

MR. DEPUTY CHAIRMAN : He is 
from another family. 

SHRI A. G. KULKARNI: Modi 
family are a large family like the Birla 
family. . . 

 

 

SHRI A, G. KULKARNI: I am on the 
political will side. I am subject to 
correction, whatever correction you have 
made. 

What I request the hon. Minister is that 
the Government's will must be asserted 
with a strong hand and it must be asserted 
at the right place, at the right moment so 
that those people wiH feel the pinch and 
there will not b» such occasion arising for 
malpractice* being indulged in. 
A point was mentioned by Shri Raj-narain  
just  now  about  industrial  raw materials.    
What I want to know    il whether they get 
covered    under    th* Essential  
Commodities  Act   under   the amendments 
which you have    brought forward because 
for export    purposes, for aggressive 
exports, sometimes industrial raw materials 
are    also    essential commodities  because 
this    country    is having  a total war—what 
you  call  a frontal attack—for rectifying   
the   economy, for    which the    attack    
should not   only   be  on  conventional  
essential commodities  like   food,  cereals,   
sugar, cloth,  etc.  but also  on  industrial  
raw materials, particularly  in the    organis-
ed sector.    You are spending precious 
foreign exchange    for importing    raw 
materials   for   running    the    industries. 
Let him  also go to exploit the domestic 
market for them.    I want to know whether 
there is provision about industrial raw 
materials.   If there is no such provision, 
then what is in the mind of the Government 
to see that you are empowered  to acquire a 
minimum of  30 to 40 per cent of the 
country's essential production, particularly 
of the sensitive items which are required for 
exports or for the community's consump-
tion? 

Then another aspect is this. The 
whole Act has to be administered ia such 
a fashion that the people must be 
convinced of your legitimate efforts to 
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curb the inflationary pressures on the one 
hand, the political influences on the other, and 
stop corruption on the third. Why I say this is 
this. Take the present circumstances in Bihar. 
1 do not want to bring in the name of 
Jayaprakash Narain. I do not want to pass any 
remarks about the demand for dissolving the 
Assembly, etc. But today I read an item 
whereby Jayaprakash]!, the respected leader of 
this country, has advised the police force not 
to obey the order. It is a very dangerous trend. 
(Interruptions) in the life of democracy of this 
country. Jayaprakashji—I do not utter those 
words about him. The point is that this is a 
dangerous trend which Jayaprakashji is 
entering into. Such a type of advice to the 
police force or to the Army is not right. Mr. 
Rajnarain—all right.    I hope he is like 

SHRI A. G. KULKARNI: I do not 
want to enter into any controversy in my 
speech. The point is, 
whatever orders, I would say. 

. . . 

SHRI RAJNARAIN: No. 

SHRI A. G. KULKARNI: The police force, 
the Army and the Border Security Force are 
the pillars of our democracy. If you go on, as a 
political party, indulging in it and creating 
sabotage, you will be condemned by us and 
everybody who believes in democracy, and 
whether it is Jayaprakashji or Mr. Rajnarain, 
you do not deserve to be a democratic citizen 
of this country. 

SHRI A. G. KULKARNI: You are giving 
this advice. If you give alcohol to a monkey, it 
will act as . . . (Interruptions) What I am 
urging upon is that such conditions should not 
be created. , . 

(Interruptions) 

MR. DEPUTY CHAIRMAN : You listen 
to him. 

SHRI A. G. KULKARNI: You also 
denounce Jayaprakash Narain. 

SHRI RAJNARAIN: It is to save the 
country. 

SHRI    A.    G.    KULKARNI: You 
cannot save the country. 

(Interruptions) 

SHRI RAJNARAIN: You are ruining the 
country. 

SHRI A. G. KULKARNI: You cannot save 
the country at all. You will only damage the 
country further and not save it. Please convey 
this message to Jayaprakashji that such advice 
to the military personnel or the army personnel 
or to the Border Security Forces will be 
condemned and condemned and condemned a 
hundred times (Interruptions) since it violates 
the basic levels of democratic attitude and 
amounts to sabotage of elected Government. 

SHRI   RAJNARAIN : It is to save 
the borders, not to save Shrimati Indira Nehru 
Gandhi. 

SHRI A. G. KULKARNI: It is what 
you call a ritual. Your eyes are opaque. Your 
eyes are yellow. About Shrimati Gandhi, you 
are indulging in something which you have 
inherited from Mr. Lohia. Please forget about 
it. Give constructive cooperation to the 
Government. Then you will at least have sleep 
in the night. Otherwises you will become mad. 

Mr. Chattopadbyaya, why are these 
conditions created? There is your utter 
weakness in disciplining the Indian 
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Cotton Mills Federation, in administering 
the Cotton Yarn Control Order. There is 
your utter failure in implementing the 
gentlemen's agreement about nylon yarn. 
There is Government's utter failure in 
working out a new wheat policy. I can 
understand your working out a new wheat 
policy. There should be at least some 
success. But your writ works neither on the 
Chief Minister of a powerful State which 
has got surplus wheat nor are the rich and 
progressive farmers prepared to accept your 
decisions. So, unless there is a political will 
and unless there is assertion, you cannot 
succeed. 

I heard a statement that the Government 
is thinking of importing wheat. Why are you 
importing wheat ? I object to the import of 
wheat. Please deploy the army to the houses 
of hoarders to bring out whatever extra 
wheat is there. Ask the army, the people and 
the political parties to co-operate, search 
every house in every village, every city and 
unearth whatever stocks are there. This type 
of co-operation and involvement of the 
people is necessary. We do not need 
statements saying that we will import. You 
can import, I admit. The money is there and 
you can import. But importing is no 
solution. The solution lies in taking the co-
operation of the people. The solution is in 
the involvement of the people, in unearthing 
all the extra stocks wherever and at whatever 
places they may be. Do not give such people 
political patronage. Then and then oniy we 
can create an atmosphere. And foolish 
utterances like asking the army not to obey, 
the police not to obey will not bring out 
stocks. I only brought this thing candidly 
because I am proud of my party's 
contribution to country's development. 
However, the political will has to be 
ascertained and policies implemented. 

The last point is about the utter necessity 
to amend the Companies Act which we have 
previously amended, banning the donations 
by cheques. The time has come when 
contributions from companies must be 
accepted; otherwise corruption will spread to 
unimaginable extent; it has already gone into 
the blood of the people. 

DR. K. NAGAPPA ALVA (Karnataka) : 
Mr. Deputy Chairman, Sir, along with the 
Essential Commodities (Amendment) Bill, 
1974 I also speak on the Criminal Law 
Amendment Act, section 8, enlarging its 
scope. Sir, this is an important measure of 
legislation which concerns the very 
existence and living of the people as human 
beings with self-respect. By this amendment, 
the Government assumes power to control 
production, supply, distribution etc. of the 
essential commodities. It is a very laudable 
object indeed. But what has been happening 
in this country? The implementation has 
been defective. In fact the Government have 
not implemented these Acts faithfully. That 
is why we have come to this miserable state 
of affairs. 

Here I must also say that the Government 
has been shirking its responsibility while 
bringing this Bill before this House and the 
Commerce Minister has been forced to move 
this Bill. With all respect to the intelligence 
and ability of the Commerce Minister, Mr. 
Chattopadhyaya, and also the Deputy 
Minister for his intelligence and ability, I 
must say, Sir, that they have not thought over 
the seriousness of the situation and the 
magnitude of the problem of essential 
commodities in this country; otherwise they 
would have thought about enlarging further 
the scope of the Criminal Law (Amendment) 
Act. The present Act cannot be faithfully 
implemented unless the Essential 
Commodities Act, the Criminal Law 
Amendment Act, the Prevention of Food 
(Adulteration) Act, 
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the Drugs and Cosmetics Act, the Main-
tenance of Internal Security Act and the 
Defence of India Rules are also enforced 
wherever  necessary. 

So it is in the fitness of things thai the 
Home Ministry should have taken up the 
responsibility of moving this Bill and also 
the responsibility of enforcing this Act. Now, 
Sir, it is for the eighth time that the Essential 
Commodities Act is being amended since 
1955. It looks like a ritual because even here 
I see that instead of making it comprehensive 
as far as possible, due to certain in-built 
weaknesses of the Government, certain 
commodities or items have been left out. The 
commodities that have been included here 
are cotton and woollen textiles, foodstuffs 
and drugs. Sir, you know the damage that has 
been done to the health of the people and 
also to the entire democratic fabric of this 
country by the failure of the Government to 
implement the Prevention of Food 
Adulteration Act and the Drugs and 
Cosmetics Act. Here you have included 
cotton and woollen textiles, foodstuffs and 
drugs, but there are a number of things which 
have to be included. I mention only five, na-
mely, silk textiles, cotton yarn, fertiliser, seeds 
and cement. These have been left out. 
Certainly the people of this country have got 
a right to question the bona fides of this 
Government because we know what a bad 
name the Government has got because of the 
havoc done to the common man in the matter 
of distribution of fertilisers, cement and 
seeds and the hardship caused to the fanners 
and weavers of this country in the matter of 
supply of fertilisers and cottonyarn 
respectively. So I suggest that even now it is 
not late for you. Please include silk textiles, 
cotton yarn, fertiliser, seeds and cement. 

You have your experience in the 
imptementa&on. oi this Act and the opinion 
that has been expressed by the 

Stale Governments and also the opinion that 
was given about the amendments by the Law 
Commission. But I dare say that you have not 
learnt any lesson or your experience was not 
enough to learn lessons from your mistakes or 
failures because of wrong policies. We have to 
understand the persons involved in this. On 
Thursday I was very happy to hear the speech 
of Mr. N. R. Chaudhury, member of the ruling 
party, because what he spoke was true, 
knowing the realities of the situation. The 
persons involved are the hoarders, profiteers, 
blackmarketeers, adulterators, permit-holders, 
licence-holders, smugglers, corrupt politicians 
and corrupt bureaucrats. These are criminal 
acts, economic crimes and social evils and acts 
of treason. The evil-doers should be treated as 
such. The amount involved here we must 
consider. The amount involved is in crores. 
This is responsible to-day for the black money 
circulation; this is responsible for the parallel 
economy. Our economy is in ruins to-day. 
Add to that the political chaos that you will be 
creating by these sufferings of the people. 

The hardships that are caused to the people 
by the failure of the Government to implement 
these Acts wiH certainly rebound, and I warn 
this Government that if this state of affairs 
continues, there is bound to be a revolution 
and there is no doubt about it. The suffering of 
the people is so much. You think of the 
position as it is today. You think of die havoc 
caused by black money. It is interacting with 
other evils. Everytime you give a financial 
memorandum and do you give any importance 
to it? The Government has been very 
lukewarm about these things, and, I must say, 
they were apologetic because if you see the 
financial memorandum, the amount initially to 
be spent is Rs. 10,000 while annual expenses 
are Rs. 1 lakh. Money is not the consideration, 
at all. Throughout  penny-wise-pound-foolish   
has been 
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the policy of the Government. No matter how 
much we spend, the essential commodities, 
the basic needs, of the people must reach 
them at fair prices, and that is the most 
important duty of the Government. But what 
is happening today? In the implementation of 
these Acts, schemes and programmes always 
the Government finds fault with others—leave 
alone the Opposition parties—and more so, 
they find fault with State Governments. What 
is necessary is there must be understanding, 
there must be coordination, between the 
Central and State Governments. But the main 
responsibility, I emphasise, is that of the 
Central Government. It is a question of 
understanding and coordination between 
different Ministries and different 
Departments. That is very necessary for the 
proper implementation of these Acts, schemes 
and programmes. You have said about the 
appointment of Magistrates and some staff. 
Please do not be satisfied with that. You have 
funny suggestions and funny ways of doing 
things. You give funny reasons for doing or 
not doing certain things. It is very necessary 
to implement whatever legislations are 
passed. It is the failure of the implementation 
machinery that is responsible for the present 
ills and evils. Your implementation machinery 
has not built up standards and strength. For 
the proper implementation of all the things 
that I have mentioned now, things which 
concern essential commodities and basic 
needs of the people, what is required is able 
assistance, organised assistance of the police, 
of the intelligence, of the security force or of 
the army itself when it is necessary. What is 
the position of the laboratories in this 
country? What is the position of the trained 
personnel? Are there enough of them? Are 
you having mobile police and intelligence 
vans? Are you having vehicles of speed?    
Are you    having   real    intelli- 

gence machinery which can go deep into these 
things? It is all a tragic picture that we have. 
So many maladies have crept into this 
structure, into this system. I must also say that 
this sort of chronic situation started developing 
since independence but it has become acute 
now. I make my charges against the privileged 
and opportunist oplitical leaders of this 
country for the economic crimes and political 
sins and for not enforcing these things. The 
big-wigs have escaped. Smaller people have 
been harassed. Why? That is the question. This 
happens because of interference by persons in 
authority and collection of money for politics 
and for elections. They place party interests 
above the country's interests. That is how the 
implementing machinery becomes corrupt. We 
can correct it. I feel that the time has come 
when the realisation will come on the rulers of 
this country. All are to be blamed, no doubt. It 
is ony a question of degree. When we charge 
the Central Government, we also blante the 
Central leadership. Only when they correct 
themselves and set an example to others, 
things can be set right. It is unfortunate that in 
this country charges are being framed and 
abusive language is being used from the 
topmost level against the purest leader of this 
country, Shri Jayaprakash Narain. No one is 
perfect. But one has to understand that he is 
one man who has kept himself pure and 
strong. He has never contested an election so 
far. If he would have contested, he would have 
reached the highest position in this country. 
But he was not after power. At least now I 
hope the people of this country will realise that 
if a man like Shri Jayaprakash Narain has 
come out to lead the people and to give a lead 
to the students and intelligentsia of this 
country, it is because the conditions in this 
country are so bad and the Government is not 
in a position to control the situation. 



141 Essential Commodities [29 JULY 1974] (Amdt.)Bill, 1974 142  

So, Sir, people are helpless. They are in a 
helpless position. Their confidence is shaken 
and it is now for the •Government to infuse 
and instil confidence in them by implementing 
these Acts effectively. 

Sir, I feel like concluding my speech with 
prayers in the name of this sacred land. May 
wisdom down on the rulers of this land and let 
them change their attitude of dividing, 
weakening and •destroying opposition and, 
opponents and blaming them for their own 
failures and let them fight with all might and 
with the absolute power assumed the real 
enemies of the country, namely, corruption, 
price rise, inflation and black money and let 
them implement the Essential Commodities 
Act faithfully and truthfully. 

Thank you, Sir. 
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implementation 

clause 
including 

edible oil and oilseeds 
Beverages 

Implement 
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luxury items 

living space limited 

commodity 

items 3Jt, Iron, Kettle, 
electric   stove,   water   heater   etc. 
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DR. K. MATHEW KURIAN (Kerala) : Sir, 
I have gone through the Bill presented before 
us and I must say that there are gross 
inadequacies in the Bill, not only in its 
content, but also in various other aspects. Sir, 
the Bill replaces the Presidential ordinance. In 
this House and also in the other House, we 
have criticised the Government functioning by 
the ordinances on the eve of Parliament. 
According to the Statement of Objects and 
Reasons of the Bill, the maximum term of 
imprisonment for offenders is being extended 
from 5 to 7 years. Besides, imprisonment for a 
minimum term of 3 months for the first 
offence and 6 months for the second offence 
and so on has been provided. The Bill also 
provides for publishing the name and place of 
the public corporation convicted of the 
offence. It also envisages summary trial for 
offenders relating to contravention of orders 
with respect to cotton or woollen textiles, 
foodsuffs and drugs. 

Sir, it is said that this Bill is going to be a 
forerunner of attempts to curb all kinds of 
malpractices in trade    and 

particularly in essential commodities. It is said 
that the Government intends to control the 
prices of essential commodities and the Bill 
provides the teeth for the Government to do 
so. But my contention, on the contrary, is that 
the Government has no intention to control the 
prices of commodities including essential 
commodities. On the contrary, we have a 
ruling party and Government which thrives on 
ill-gotton money of black-marketeers, traders, 
capitalists, landlords and black-money 
operators and the Government wants to fool 
the people or to misguide the people by 
bringing forward this Bill which naturally will 
remain a dead letters as many of the penal 
provision of various other Bills passed by the 
Parliament remain today. 

Sir, during the last six months alone, the 
prices of various essential commodities 
increased by about 60 per cent. This is on top 
of the increase prices by more than 22 to 23 
per cent according to the official statistics 
leading to an erosion in the value of the rupee 
by 19% during the last year. This is again on 
top of the continuous erosions of the value of 
the rupee. That means an increase in prices 
continuously of all the essential commodities 
ever since the Congress Party took over in this 
country. This is the reality. The prices of 
foodgrains, sugar, kerosene, cloth, cement, 
fertilisers and so on are increasing without any 
bounds. For instance, let us take the case of 
foodgrains, which is the most important item 
in the consumption basket of the ordinary 
man. My party has been pleading with the 
Government that the wholesale trade takeover 
and control of the prices of foodgrains is pos-
sible only if you have the first measure, 
namely, takeover of the entire marketable 
surplus from the landlords and rich peasants 
and distribution of the entire procured surplus 
through ration shops. Sir. this Government 
had a so-called wholesale trade takeover 
without accepting the proposal    of    
monopoly 
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procurement. And naturally, it was    a fiasco.    
I even charge the Government that they wanted 
to discredit the scheme by taking over the so-
called wholesale trade without monopoly    
procurement. That was a deliberate attempt by 
the Government    to    discredit    the   whole 
scheme so that they can hand it over to the 
traders. Sir, during the last season, we had 
procured only  1.7 million tonnes compared to 
the target of 5 to 6 million tonnes of wheat.    
We have been able to procure only 1.7    
million tonnes, less than 2 million tonnes.   But. 
the Government would rather import 5 million 
tonnes of wheat than    achieve the target. Sir, I 
charge that the Government has already taken a   
political decision to import 5 million tonnes of 
wheat from abroad, paying heavily the scarce  
foreign exchange.  But they will not touch the 
landlords in this country who hoard the stock 
because that is a class whom they cannot touch 
and they are the sustenance of this political 
party. They provide them the sustenance,   the 
financial help. Again, Sir, in the case of sugar,  
30 per cent of sugar is    being sold in the free 
market. And the sugar magnets of Uttar Pradesh 
are not paying purchase tax to the    
Government; they are keeping old machinery 
without repairment.    Recently, Sir, they    have 
benefited by crores of rupees and again part of 
it goes to the coffers    of   the ruling party. 
Kerosene prices have been increased very 
recently. The Commerce Ministry allowed a 30 
per cent increase in the price of coarse cloth.    
For the controlled cloth, why is it that 30 per 
cent increase was allowed by the Government?  
It  is  the Government which increases the 
prices of essential commodities. They  might 
take a pretext and they might take an excuse of 
the Bureau of Industrial Costs & Prices. But let 
us not forget that it is the    Government which 
is leading the nation towards the perilous path 
of galloping prices by their own deliberately 
political decisions to increase the prices so that 
the ordinary working people may be fleeced of 
theii wages, and tlie wages passed on to the 

capitalists and landlords through profits and 
rent. This is what they are doing. The coarse 
cloth is inadequately produced. And the 
textile-mill magnets would rather pay the 
penalty imposed by the Government than 
produce the coarse cloth. Rather they will 
produce fine, superfine and synthetic cloth. 
Sir, similarly, in the case of cement, for the 
last two years not only public but also 
private construction has been hampered due 
to the continued scarcity of cement. Ihe 
shortage has been unprecedented. Shortage 
of fertilizer, shortage of vanaspati and 
shortage of various other raw materials has 
been unprecedented in this country. 

Sir, you find again a vanishing trick. 
Whenever the Finance Minister brings out 
his Budget, commodities of essential 
consumption vanish and the prices increase 
not by the amount of the tax but by a 
multiple of the increase in taxation. Sir, there 
are very few commodities in this country 
whose prices did not increase by 50 per cent 
in the last two years. I would be interested to 
see whether there is any commodity of con-
sumption whose prices have not increased by 
50 per cent during the last two years. Sir, I 
would not like to go into the details. The 
prices of toilet soap, kerosene, vanaspati and 
so on have been increased. 

Sir, I would like to give one   simple example 
from West Bengal. The Essential 
Commodities Corporation,   set   up by the 
West Bengal Government, to purchase   non-
cereals   for which  this West Bengal 
Government has been depending on other  
States,  has been    conducting itself in such  a 
curious manner, particularly as far as mustard 
seed is concerned  that soon  after the State 
Government  entered  into    a    gentleman's 
agreement—and    I    quote—"with    the 
traders in July, 1973, mustard oil    in 
Calcutta became dearer by Rs. 2 to Rs. 6.75 
per Kg. and went beyond Rs. 11 per Kg. 
during the Poojas." Sir, the oil 
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[Dr. K. Mathew Kurian] now sells at about 
Rs. 10 a Kg.   And what price would it be at 
the time of the Poojas, one can only guess. 

Sir, the Dharia Committee's Report has 
included various commodities in the list of 
essential commodities. For example, the 
Dharia Committee, i.e., the Committee on 
Essential Commodities, had recommended that 
the following commodities should be taken 
into account, namely, cereals, pulses, sugar, 
gur and khandsari, edible oils and vanaspati, 
milk, eggs, fish, common clothing, standard 
footwear, kerosene oil and domestic fuels, 
common drags and medicines, bicycles, bicycle 
tyres and tubes, matches, dry cells, hurricane 
lanters, soaps and detergents, textbooks and 
stationery. Sir, I would like to know whether 
the Government was at all benefited by the 
Dharia Committee's Report. Or, is it that the 
Dharia Committee's Report was produced in 
the Planning Commission to be buried, burnt, 
forgotten and thrown into the dustbins of the 
Planning Commission? Sir, I would like to 
know whether the Dharia Committee's Report 
has anything t0 do with the Government's 
policy. Do they at least expect these 
minimums to be in the list of essential 
commodities? Sir, in fact, they said that the 
Committee had looked into a larger number of 
essential commodities but they had drawn up 
only a manageable list. They drew up only a 
manageable list. I quote, manageable list, i.e. 
manageable list of essential commodities and 
articles of mass consumption. But the Essential 
Commodities Act and the Government's policy 
does not cover all these goods. They will pick 
up only a few items and a larger number of the 
items of mass consumption and their prices 
cannot be controlled. Hoarders of these goods 
are not going to be punished even if there are 
penal provisions included in the Bill. They will 
go scot-free, as I will prove in a few minutes. 

Sir,  the price-rise of essential  com-
modities must be studied in terms of 

the root cause of the price-rise. There is no 
point in trying to assert that the prices are 
rising only because of the operations of some 
traders alone. In fact, I would charge that 
Government i$ directly responsible for the 
price-rise because of the Government's failure 
to check black money. They have rejected the 
proposal for demonetisation. They have the 
so-called theory of development and planning, 
which will ipso facto lead to increase in 
prices. 

Sir, the Prime Minister and the Finance 
Minister are on record as having said that the 
increase in prices is a necessary part of 
development; it is inevitable in a developing 
economy, it is the global phenomenon, and so 
on. They talk of investment climate, meaning 
expectations of future i.e., business men and 
monopolists and so on will invest their money 
only if there is investment climate. This means 
expectation of future profit. Investment 
climate is dependent upon a continuous rise in 
prices. This is the capitalist theory which the 
Planning Commission and the Government 
have accepted, not onhy in theory but in 
practice. Therefore, the laxity of Government, 
the callousness of Government in not arresting 
the continuous rise in prices is consistent with 
their economic theory, the theory of planning 
and  development. 

Sir, the Dharia Committee's Report has said 
that it is well-nigh impossible to preserve for 
long an island of price stability in an ocean of 
raging inflation. The Minister of Commerce 
& Industry, who is here and is piloting this 
Bill, maybe or may not be, he has looked into 
this Report. But, what is the significance of 
this? Can the price of a few essential 
commodities be maintained in an ocean of 
raging inflation? This question must be 
answered. 

Sir, production of various essential 
commodities is expected to be increased in the 
Fifth Plan Document edible oils by 30 per 
cent, cotton textile by 30 per cent, kerosene by 
60 per cent. The statement in the Dharia 
Committee's Report 
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that a high priority has been accorded to 
agriculture, industries producing articles of 
mass consumption and core sector 
industries producing essential intermediates 
today remains a myth. The whole idea 'hat 
the Fifth Plan is going to result in the 
production in articles of mass consumption 
and essential commodities including 
intermediate goods is a myth because the 
Fifth Plan is dead and buried long long ago. 
Therefore, the expectation that production 
of wage goods and commodities of essential 
consumption will increase during the Fifth 
Plan is a myth. Therefore, Sir, we must look 
into the fundamental reasons why prices 
continue to rise. 

Sir, before I do that I might also bring in 
the question of distribution. Sir, the Dharia 
Committee examined the problems of 
public distribution and procurement and the 
Dharia Committee said : 

"The procurement is lifeline of a 
public distribution system. In the ab-
sence of adequate procurement, the 
system would languish and might in the 
end just collapse...". 

Now, it looks as if this is a statement by 
the Government after a year of the so-
called wholesale take-over. This is a 
glorious example of exposed analysis by 
the Dharia Committee. Sir, the procurement 
and public distribution system can succeed 
only if, and I repeat the words 'only if, the 
Government agrees to the proposal of my 
party for monopoly procurement of the 
entire marketable surplus of foodgrains and 
other essential commodities from landlords 
and so on, and distributed through ration 
shops... 

{Time bell rings) 

Sir, I am concluding. 

The de-hoarding operation in various 
parts of the country has become such a 
scandal, and this scandal hag also been 
admitted by members of the ruling patty. 
TA»s \% &&ONNTI hy a tutting that I have. 
According to    the    Tribune', 

many of the registered cases are often 
mysteriously dropped even when hoarders are 
caught red-handed. Their names are 
mysteriously dropped because of political 
pressure. Sir, both the Chief Executive 
Councillor, Mr. Radha Raman, and the 
Executive Councillor, Mr. O. P. Bahal, have 
admitted that de-hoarding operation has been a 
failure in Delhi, and one of the reasons 
suggested, as usual, is pressure being brought 
on the authorities. 

Sir, I am concluding by saying that this 
Government has certainly no political will. In 
fact, they have no interest in their own policy, 
because they thrive on the ill-gotten money 
from capitalists, landlords, and others. 
Therefore, unless their economic policies, 
which help capitalists and landlords, are 
reversed forthwith, unless the Government ac-
cepts our proposal of taking over the entire 
marketable surplus of food-grains and other 
essential commodities, and there is mass 
distribution channel, this problem cannot be 
solved. All their efforts will prove infructuous 
unless their basic policy is changed OH the 
lines I have suggested. 

 

The Committee has proceeded from the 
assumption that if the national objective of 
growth with stability and social justice is to 
be realised, it will be necessary for the 
Government 
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to assume responsibility for assured 
availability of essential commodities to 
common man at reasonable prices. The fate of 
the common man as also of the development 
process cannot be left to the 'free' operation of 
the market forces. Appropriate techniques and 
effective instruments have to be developed for 
this purpose. The Committee has made 
recommendations in this regard both of a 
general nature and those specific to the items 
covered. The Committee was keenly aware 
that in general, prices of consumption articles 
cannot be stabilised unless the prices of inputs 
required for their production are also 
stabilised. This brings out the indivisibility of a 
price policy oriented to stability. The Com-
mittee has recognised that an adequate public 
procurement and distribution system has to be 
a key-link in the institutional infrastructure 
required for assured availability of essential 
articles to the common man at reasonable 
prices including essential inputs such as 
fertilizers, pesticides, seeds, cattle feed, 
power, steel, cement etc. The Committee has 
felt that the problems of both production and 
distribution have to be simultaneously tackled 
for meeting the minimum essential needs of 
the common man. The system must cover the 
whole gamut of operations namely, 
procurement, transport, storage and 
distribution and highest priority must be given 
to the production of essential . goods and 
articles of mass consumption and the 
investment goods and key materials required 
for such production. 
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The entire bureaucracy will be held res-
ponsible for not having production in this 
country. 

Socialism is the objective of our life. We are a 
free people. We want a free economy. We 
want freedom in the private sector. We want 
freedom of speech. We want freedom in 
foreign policy. We want freedom everywhere. 
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Only when we are able to dynamise the 
economy of our country and feed the millions 
and millions of the people shall we have 
adumbrated the cause of democracy and 
socialism. 

Thank you. 

SHRI K. N. DHULAP (Maharashtra) : 
With your permission. Sir, I will make some 
observations on the Essential Commodities 
(Amendment) Bill, No. XXIII of 1974. At the 
outset, I will crave the indulgence of this 
honourable House, and particularly the hon. 
Minister who moved this Bill here. It is not for 
the first time that this amending Bill has been 
introduced in this House. The original Bill was 
passed ia 1955. Since then seven times  has 
this Act been amended    ia 
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this House—Act No. 13 of 1957. Act No. 28 
of 1957, Act No. 17 of 1961, Act No. 25 of 
1966, Act No. 14 of 1967, Act No. 36 of 
1967 and Act No. 66 of 1971. This is the 
eighth time that this is being amended in this 
august House. All these amendments were 
moved in this House with the sole intention 
of making the provisions of the Act more 
stringent. But in spite of all these 
amendments brought forward during these 
19 years, and with all the magistrates and 
courts, etc. they have not been in a position 
to diliver the goods. While moving this BiU, 
the hon'ble Minister has told this august 
House that this Bill is being introduced with 
the sole intention of making it "more strin-
gent than the parent Act". 1 quote from the 
speech of the hon'ble Minister. He said : 

"I would like to make it very plain that the 
Government is determined to curb 
unwholesome business practices like 
profiteering, hoarding, black-marketing and 
charging higher prices for essential 
commodities and in an extraordinary 
situation, extraordinary measures are called 
for. With the intention of firmly dealing with 
these unwholesome business practices, Gov-
ernment has decided to bring about this 
piece of legislation and made it more 
stringent than the parent Act." 

Sii, I do not want to attribute any motives. It 
is not in my nature to challenge the bona 
fides of the hon'ble Minister but in spite of 
his statement before this honourable House, 
let me tell him frankly here, through you, 
Sir, that he will not be in a position to curb 
all these unwholesome activities prevalent at 
present in the trading community. 

Sir, my first charge is that by bringing this 
amendment the hon'ble Minister has diluted 
the provisions that are already in existence in 
the original Act. It is made lukewarm. 
Everything has been made milder than what 
it was jn the parent Act. I will not bring in 
any extraneous 

consideration in my speech. I will restrict my 
speech only to the amendments which are 
before the House for consideration.    For   
example,   the   hon'ble Minister has stated 
that in order to make the provisions    more   
stringent,    more effective he wanted to 
make the provisions in the Act cognizable 
and    non-bailable. Sir, in the original Act 
itself the provisions are cognizable.    In this 
amending Bill the hon'ble Minister  has 
deleted the words "or bailable". So in the 
original Act the provision was cognizable 
and bailable. Now the    hon'ble Minister 
seeks to delete the words "and bailable". But 
in the Bill here be has not used the words 
"cognizable and non-bailable". Why has he 
not used the word 'non-bailable'? If you want 
to make the provisions of this Act non-
bailable, then you have omitted the word 
"bailable". He has safely omitted the word 
"bailable" and    not    incorporated    in    this 
amending Bill the words "and non-bailable". 
The words should have been there. He has 
left it to the sweet will of the courts. We 
know what the courts in this country are. 
Certain people do not like to call  it a 
committed judiciary.  I do not say that they 
are committed.   They are not committed. On 
the contrary they come from a certain  strata 
of society. They have got their links with the 
trading community  and higher-ups in    the 
society, and, naturally, when the words "non-
bailable" are not in the Act itself then they 
will say that the Act is passed by   Parliament 
itself. If the Legislature s0 wished they would 
have    used    the word  "non-bailable".  And 
as the word "non-bailable"  is  not there, the    
court will opine that it depends on the sweet 
wiH  of the court  and  it  will bail  out the 
accused person because any accused person, 
according to our judicial system, unless and 
until the offence is    proved against him, is 
supposed to be a citizen of this country like  
any other    citizen and nothing can be said 
against him as an accused person. If the 
accused pers-son comes under the sections of    
the I Penal Code, then the  judges   will   say 
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that a criminal is before them. If he comes 
under any other Act, any of the social Acts, 
dealing with the trading community or the 
higher-ups in the society, he is not treated as 
a "criminal" by the court. He is a respectable 
ciuzen of the trading community. And as the 
work "non-bailable" is not there in the Act, 
they will be bailed out very easily by the 
courts in this country. 

Now, Sir, why is this Bill before the 
House? Because an Ordinance was pro-
mulgated by His Excellency the President. 
Why? Because in the first quarter of this year, 
there were spurious drugs in abundance in the 
market and they took the lives of so many 
innocent persons—children, women and old 
people. In order to brings drugs under the 
essential commodities, this Ordinance was 
rushed through and this legislation is now 
before the House for consideration. I will 
request the hon. Minister to stay the passing 
of this Bill. He should think over the 
provisions that have been incorporated in this 
amending Bill, and after giving due thought 
to them, he should again bring a new Bill with 
provisions which are really effective and 
stringent. This is the first thing that I wanted 
to bring to the notice of the hon. Minister. 

The second thing is, the hon. Minister 
stated that summary proceedings have been 
provided for in the Bill. Sir, provision for 
summary proceedings was there in the 
original Act itself. This is nothing new here. 
On the contrary, by bringing this provision in 
this amending Bill, the Minister has diluted 
the provisions that were there already in the 
original Act. In the original Act. the pro-
vision for summary trial was in section 8A(1). 
It was like this : 

"Provided that, in the case of any 
conviction in a summary trial under this 
section, it shall be lawful for the special 
Judge to pass a sentence of imprisonment 
for a term not exceeding one year." 

That was the provision there. Otherwise all the 
provisions that were incorporated in the 
original Act were for making it more effective 
and stringent. But according to this Bill, if the 
Magistrate thinks that a sentence of imprison-
ment- for a term exceeding one year may have 
to be imposed, or for any other reason he 
thinks that it is undesirable to try the case 
summarily, there will be no summary trial. 

The provision is like this : 
"Provided further that when at the 
commencement of, or in the    course of, a 
summary trial under this section, it appears to 
the Magistrate that the nature of the case is 
such    that    a sentence of imprisonment for a 
term exceeding one year may have to be 
passed or that it is, for any other reason, 
undesirable to try the case summarily. .." Then 
he should proceed  according    to the 
provisions of the Act and not summarily. If it 
is for more than one year, if it is for that 
reason, I have no grudge. I object to the 
words. "... or that it is for  any other    reason".    
Here    again these courts    are    given    
discretionary power whether to try the accused 
summarily or not. It is left to the sweet will of 
the court itself. This should go. This is not 
making the amendment stringent and 
effective; on the contrary, it is making it 
diluted and ineffective. {Time belt rings)  I 
will only go through    certain amendments 
incorporated in the Bill and conclude. 

Clause 11 of the amending Bill brings in 
the element of jurisdiction of the civil court 
which was not there in the original Act. The 
honourable Minister wants to do away with 
dilatory and time-consuming legal 
proceedings, but he brings in the civil court 
here. It is very interesting to read the provision 
in Bill, Clause 11 reads like this : 

"No civil court shall grant an injunction 
or make any order for any other relief 
against the Central Government or any 
State Government or 
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a public officer in respect of any act done 
or purporting to be done by such 
Government, or such officer in his official 
capacity, under this Act or any order made 
thereunder, until after notice of the 
application for such injunction or other 
relief has been given to such Government 
or officer." 

What is this? "Any order passed by any officer 
of the Central Government or State 
Government" can be called in question in a 
civil court and when civil courts come in... 
(Time bell rings). . . proceedings will go on for 
years together. And this is what I am 
opposing. This is why I am opposing this 
amending Bill. I would request the honourable 
Minister to stay the passing of this Bill and 
bring a fresh Bill before this House after 
applying his mind to its provisions. 
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PROF. D. P. CHATTOPADHYAYA : Sir, 
in the course of the debate, .many points have 
been made by hon. Members and first of all I 
want to make il abundantly clear that the 
arguments offered by Shri Shekhawat for 
rejecting the Resolution are not sound and are 
not warranted by facts and therefore do not 
appear to me in any way acceptable. But I 
must touch upon the main points referred to by 
hon. Members. I must be 

very clear on one thing. The objective of the 
Bill is already there. But as several hen. 
Members have made out many points 
marginally unrelated or altogether unrelated to 
this Bill. I must say that the Bill wants to 
provide for more stringent punishment for the 
violation of the provisions of the Act and to 
make the implementation of the Act more 
effective. Now, these are the two specific 
objectives. 

SHRI NIREN GHOSH (West Bengal) : 
Would you clarify one point? You have said 
that it is for providing "more stringent 
punishment" and for making the 
implementation of the Act "more effective". 
Now, under the old Act. how many big shots 
have been arrested and put in prisons? You 
have arrested many persons throughout India. 
This is what you say. If that is so, give •the 
number of those who have been arrested and 
tell us how many big shots amongst them have 
, been imprisoned ? Name them. 

SHRI    RAJNARAIN : Yes. That is right. 

FROF D. P. CHATTOPADHYAYA : 
I do not have the figures and I do not 'know 
who have been arrested or put behind bars. But 
many business people have been arrested. But 
the facts and the figures in detail are not with 
me now. Bui the point is this : If a Bill or an 
Act has not produced good results, it is no 
argument that attemps should not be made to 
make it more effective. So, this argument i« 
only academic and hollow. I do not, therefore, 
think that we should not make any determined 
.effort to make it more effective and effe-
ctiveness depends not only on the Central 
Government, but also on the State 
Governments, not only on the ruling party, but 
also on the Opposition parties. 

SHRI NIREN GHOSH: How? How is it? 
Tell me how it is so. 

FROF D. P. CHATTOPADHYAYA : 
It is like that.     - 

SHRI NIREN GHOSH : Spell tt out. 
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PROF D. P. CHATTOPADHYAYA : 
You kindly bear with me. If I go on doing it, 
the debate will be transformed into a 
question-and-answer affair. Let me make my 
points now. If you want any clarification 
from me, I would try to give you the 
clarification later. Now, let me make my 
points first. 

The point is that this Act is important and 
doubly important in the present context of 
scarcities. The point of scarcity and the point 
of corruption have been mentioned as the two 
main causes for the present economic 
maladies of the country. I find that these are 
off the point. I do not know how, by going 
into the details of the corruption charges, the 
causes thereof and looking into the question 
of scarcities and other things in detail, we can 
really contribute substantially to the debate on 
this particular Act. What I would like to make 
clear first is that corruption is a social disease 
and one single party cannot be singled out for 
that. 

SOME HON. MEMBERS : No, no. SHRI 
NIREN GHOSH : No. no... (Interruptions). 

PROF D. P. CHATTOPADHYAYA : Mr. 
Niren Ghosh, I am not going to yield to you, 
because you have already taken your time and 
made your points and now it is my time. The 
point is that corruption is a social disease and 
no particular group or no particular political 
party should be singled out. Let us take the 
responsibility, if there is. But, at the same 
time, I must make one point very categorical 
and that is that we are presenting the case of 
corruption in a way, in a fashion, that it looks 
as if the whole country is a corrupt country, 
the whole nation is a corrupt nation, and I do 
not know how it adds to the dignity of the 
political parties of this side or that or to the 
nation as a whole to speak like that. 

SHRI NIREN GHOSH : What to do? 
Whatever we say, the Government does not 
heal to that.. . 

{Interruptions). 

! PROF D. P. CHATTOPADHYAYA : I do 
not know. But corruption is not the 
monopoly of any party or any group or any 
section in the country. It is a social disease. 

SHRI NIREN GHOSH: It is the 
monopoly of the ruling party. 

PROF D. P. CHATTOPADHYAYA : 
That you may say, because it is your own 
opinion. 

SHRI RAJNARAIN : Corruption is the 
monopoly of the ruling party in India today. 

PROF D. P. CHATTOPADHYAYA : 
Corruption is a social disease and you 
cannot just remove it by any propaganda. It 
is only political campaigning and we are 
almost tired, if not sick, of these things. So, 
1 do not think that it deserves any serious 
refutation or any consideration in depth. If 
you take... 

SHRI NIREN GHOSH : Because you 
cannot do it. 

PROF D. P. CHATTOPADHYAYA : 
You must do some introspection to see 
whether its root causes are purely political 
or only the ruling party is responsible for it 
or whether there are other causes which 
make it more general and more pervading. 
So, don't try to make a serious thing look 
cheap by repeating it. You cannot make an 
untruth a truth. 

SHRI NIREN GHOSH : You are doing 
it. . . (Interruption) . . . Corruption is there 
very much. The Government is 
responsible... 

PROF D. P. CHATTOPADHYAYA : It 
is not like that. Corruption is every where 
and it is not the monopoly of anybody. We 
have not said that corruption is the 
monopoly either of the Lok Dal or of the 
CPM or of any other party. We have not 
said that. Don't try to treat the problem 
lightly which is much more serious and 
don't malign everybody with one single 
cheap politi- 

I cal brush. Please be more serious, more 
introspective, before you hurl these wild 

' charges... 
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SHRI NIREN GHOSH: We have given 
you thousands of instances... 

PROF.  D.  P.    CHATTOPADHYA- 
YA : Taking the rights and privileges of 
Members of Parliament, anybody can say 
anything on the floor of the House. That's why 
I would request you, in view of these sacred 
rights, to be more judicious in making any 
such charges. 

Now, I am mentioning this in deference to 
Shri Rajnarainji, because he mentioned that 
corruption and scarcity are two causes of all 
bad things we see around us. It is an over-
simplification of an otherwise complex 
disease; it is a social problem and much more 
deep-rooted. In regard to the economic scar-
city, Government have taken very serious 
measures and steps. Sir, there are very hard 
options. We are passing through difficult 
circumstances. Everybody admits it. We do 
not have the power or the capacity to tackle 
this situation adequately. To solve it ade-
quately, we need every sort of co-operation of 
all concerned... 

SHRI NIREN GHOSH : I will give you 
one suggestion. You just give the people of 
India a blank cheque to get at the corrupt 
people, big or high or low, and then you see 
what happens in India... 

PROF. D. P. CHATTOPADHYAYA: 
This 'moral', very 'laudable' and 'sacred' 
suggestion is something like a rule of the 
jungle. No civilized State, no civilized 
Government, has ever given such an authority 
ever in history to the people at large. You 
cannot bring democracy and morality on to 
the streets. 
[The Vice-Chairman    (Shrimati    Purabi 

Mukhopadhyay) in the Chair] 

Madam, you know, we have taken some 
very drastic steps. We do not claim that they 
are sufficient. Something much more has to be 
done, and is being done. But those steps were 
necessary and those were taken, and we are 
taking steps to see how black money and cor-
ruption can be stopped. . . 

SHRI    NIREN    GHOSH :  No. no. 
Nothing... 

THE     VICE-CHAIRMAN     (SHRI-
MATI PURABI MUKHOPADHYAY: 
No    running    commentary,   please. 

PROF. D. P. CHATTOPADHYAYA: 
Mention has been made of black money. Our 
colleague, the Minister of Finance, and the 
Prime Minister, during the course of her reply 
in the other House, have made it absolutely 
clear that these economic and social diseases 
have to be combated at their roots. 
Government is thinking of plugging the 
loopholes which help in generating of black 
money... 

SHRI NIREN GHOSH: No, no... 
(Interruptions) 

DR. K. M ATHEW KURIAN : Sitting 
commentary... 

AN HON. MEMBER : Habits die hard... 
(Interruptions) 

PROF. D. P. CHATTOPADHYAYA: 
Please try to bear with me. 

You know, Madam, tbat our public 
distribution system is being strengthened, and 
vulnerable sections are being brought under 
public distribution system. Also, a part of 
increased wages is being immobilized. Money 
circulation is being restricted. All these 
measures are correct steps in the right 
direction. So these measures are a clear proof, 
if proof is at all necessary, of Government's 
determination to fight. . . 

SHRI NIREN GHOSH : Not at all. It is not 
touching the fringe of the problem ... 

PROF. D. P. CHATTOPADHYAYA: 
These are correct steps in the correct 
direction... 

DR. K. MATHEW KURIAN :  It is 
a clear attempt of wage freeze... 

PROF. D. P. CHATTOPADHYAYA: 
No, it is not. You cannot have it both ways. 
When there is more circulation of money, you 
say that inflation is going 
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on. When circulation is restricted, you say 
it is freezing. You know it very well that it 
is immobilizing. 

SHRI NIREN GHOSH : The R.B.I. 
credits have been squeezed and the money 
supply has gone up. 

THE VICE-CHAIRMAN (SHRl-MATI 
PURABI MUKHOPADHYAY : Mr. 
Ghosh, before you get up, please take the 
permission of the Chair. 

PROF. D. P. CHATTOPADHYAYA: It 
is only intervention and no contribution. 
Madam, we would like to make two points 
absolutely clear. We have taken over two 
essential commodities, i.e. food and cloth. 
It is known that the Government has taken 
bold steps regarding food procurement and 
distribution. The Prime Minister herself has 
taken responsibility in this matter. She has 
herself become the Chairman of the Food 
Committee. She herself has been moving 
from State to State acquainting herself 
about the problems and guiding and 
directing the State Governments. Madam, 
we have raised the quantum of the standard 
cloth cent per cent from 400 million meters 
to 800 million meters. 

SHRI NIREN GHOSH : With 40 per 
cent increase in price. 

PROF. D. P. CHATTOPADHYAYA: I 
would like to say that according to 
Government's own calculation, the cost of 
production of cloth has gone up by 100 per 
cent during the last 6 years. 

SHRI NIREN GHOSH : How is the 
entire textile industry making big profits? 

PROF. D. P. CHATTOPADHYAYA : 
Please sit down. In a very pertinent context, 
Dr. Kurian himself was making the point 
that you cannot insulate the prices of 
essential commodities when there is overall 
inflation. Now, I take that very point in the 
case of the price of cloth. How does the 
price mechanism or the price structure of 
one particular commodity — cloth in this 
case — can be insulated when there 

is rise in the cost of production of all other 
commodities during the last six years? 

SHRI NIREN GHOSH: What steps have 
you taken during these six years? 
THE     VICE-CHAIRMAN      (SHRIMATI       
PURABI       MUKHOPADHYAY) :  Mr. 
Ghosh, please    allow  the Minister to make 
his statement. {Interruptions) 

PROF. D. P. CHATTOPADHYAYA : Mr. 
Rajnarain, please listen to me first and then 
you can give your 'judgment. During the last 
six years, this is one commodity whose price 
has not been allowed to go up. Our Cost Ac-
countants have found that the cost of 
production has gone up by 100 per cent, 
(Interruptions) You are intervening without 
listening to my point. If you can contest it, you 
contest it later on. Your distress for argument 
makes you impatient. You are a veteran parlia-
mentarian. You know how to debate. You had 
your time. Now, you are not listening to my 
arguments. If you keep-down the price of 
textiles artificially for six years, the result is 
that more and more textile mills are falling 
sick. 103 mills out of 600 mills have fallen 
sick in the last 4 or 5 years. The cost of 
production has gone up by 100 per cent. We 
have neutralised it only by 30 cent and 70 per 
cent still remains un-neutralised. 

DR. K. MATHEW KURIAN : Would you 
allow me an interruption? Unfortunately, Mr. 
Minister, you took a wrong conclusion from 
what I said. I said that you cannot control the 
price of a commodity in an ocean. The prices 
are rising everywhere. That is true. But from 
that you cannot justify the increase in the price 
of cotton cloth because it is your Government 
which is responsible for increase in the prices 
all along the line. Therefore, the criticism is 
that you cannot justify the increase in the price 
of coarse cloth by referring to the  increase  in  
prices  across  the line.. 
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Who is responsible for rise across the line? 
Why didn't you control the price of raw 
material? 

PROF.   D.   P.   CHATTOPADHYA- 
YA: I do not like to go into the details of the 
argument. But when the inputs' cost go up, the 
factors of production go up in terms of price. 

DR. K. MATHEW KURIAN : You control 
them. 

PROF.   D.   P.   CHATTOPADHYA- 
YA : You cannot control the economy, in a 
democratic set up, with all inflationary 
pressures. 

So, not only in respect of cloth, but in 
respect of other commodities also, the 
Government's policy has been very clear. It is 
to see that the growers, for example, of the 
agricultural products like cotton, jute, oilseeds 
and tobacco get the right sort of prices. 

SHRI NIREN GHOSH: As far as U.P. is 
concerned, it is. . . 

THE VICE-CHAIRMAN (SHRIMATI       
PURABI       MUKHOPADH- 
YAY): Mr. Ghosh, you are interrupting too 
much. Yes, Mr. Minister. 

PROF.   D.   P.   CHATTOPADHYA- 
YA : 1 have respect for him. That is why I 
yield to him and listen to him. Otherwise, I can 
go on shouting because I am younger to him 
and my voice is more stronger than his. The 
point is that the Government have taken certain 
steps and certain Corporations have been 
formed. It may be true that the performance of 
the Corporations may not be satisfactory in all 
cases. But it would be quite incorrect to say 
that the Government have been a passive 
spectator to the sad plight of the cash crop gro-
wers like cotton growers or the jute growers. I 
do not like to go into the comparative 
economics of the cotton crop and the jute crop. 
But we have been trying and    our    attempts    
have 

yielded some positive results. Mr. Ghosh, you 
know full well that the jute growers got last 
year the highest price ever. 

SHRI GUNANAND THAKUR (Bihar): 
No, Sir, The jute growers are not given the 
proper price. 

PROF. D. P. CHATTOPADHYA-YA: I 
think it was the highest price that they could 
get. The Government's policy is to see that the 
growers get the right price. For controlling the 
price line, the public distribution system has 
been strengthened and certain steps have been 
taken. For example, formerly, food and 
essential commodities like cloth, etc. were to 
be distributed only in big cities. Now attempts 
are being made to see that all these things are 
distributed in the town below level and even in 
small towns with a population of 50,000 or 
25,000, and given time, even to the level of 
10,000 people. Steps are being taken to see 
that essential commodities are made available 
to the concentrated areas of labour and public 
sector undertakings like the Coal Mines 
Authority, the Hindustan Steels, etc. So, the 
distribution system is being strengthened and 
broadened. And that is also a positive measure 
to hold the price line. 

Now, Sir, these corporations, which we are 
referring to, are also helping the cash-crop 
growers. I have already said and I repeat that 
still these are not resorting io monopoly prices 
and, therefore, free market forces. Therefore, 
in all cases they are not getting the fair price. 
But, by increasing the coverage by these 
corporations and by increasing the area of the 
operations, the price level will be more and 
more controlled equitably and in favour of the 
growers. 

SHRI NIREN GHOSH : You have been 
saying this for the last 25 years. 

PROF. D. P. CHATTOPADHYA-YA : 
Their position has improved. But, I agree with 
you that their position should be further 
improved and attempts  are being made and, 
therefore, 
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if you look into the activities of every 
corporation year after year, you will see that 
their areas of operations have increased. 

SHRI    SANAT    KUMAR    RAHA 
(West Bengal): Their conditions have not 
improved. 

PROF.   D.   P.   CHATTOPADHYA- 
YA: Relatively, yes. 

Now, I will come back to the question of 
the Bill proper. Madam, it has been said that 
some of the provisions of the Bill have not 
been made sufficiently strong. I would like to 
say that we have provided that maximum 
punishment should be raised from 5 years to 7 
years. We have also made it clear that this will 
be cognizable and non-bailable at the police 
level, i.e., in the name of the executive. The 
courts will have the discretion to see if some-
body is not being unnecessarily harassed. At 
the same time, when Government comes 
forward with some strong measures the 
Government is criticised and it is said mat 
they have brought forward a Draconian or a 
Spartan law. Now, it is true that we should be 
very strong. 

(Interruptions) 

 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADH-YAY): You cannot 
bring in new points while the Minister is 
replying. Otherwise, it will be an un-ending 
debate. 

PROF.   D.   P.   CHATTOPADHYA- 
YA: I am not going to refer to any particular 
case, this or that, because the facts of each one 
of them are questionable and contestable. I am 
confining myself to this particular Act. So, by 
making it non-bailable, we are making it 
stringent but there is no such case 

which is absolutely non-bailable. Even when a 
murder case is brought against a man, the 
court may, in its wisdom, in some case grant 
bail. So, i£ I say it is non-bailable in all cases, 
it is a legally untenable position. So, in all 
eagerness to be hard and rightly so with the 
violators of this law, we should not cut across 
the basic principles of the law. We have made 
a non-bailable provision in this Act but that is 
to see that they do not easily get away after 
committing this sort of crime. 

Now, we have raised the minimum 
punishment and we have also raised the 
maximum punishment. It is made non-bailable. 
Now, all these steps converge on one point 
and that is the Government's determination to 
see that the Essential Commodities Act is not 
violated. But, I must say that the other point 
which has been repeatedly urged by hon. 
Members like Dr. Z. A. Ahmad, Shri 
Rajnarain and others, and which is the main 
point, is the point of implementation. 5 P.M. 

This law is good but the goodness of the 
law depends upon its right sort of 
implementation. On this point there cannot be 
two opinions. As I have said, Madam, you 
will appreciate that any law, not only this law 
but any law, important or not so important, for 
its implementation depends upon social con-
sciousness, people's participation and people's 
co-operation. 

SHRI RABI RAY : It is the Government's 
will to implement it. 

PROF.   D.   P.   CHATTOPADHYA- 
YA: I am coming to the point. There are so 
many laws right from the Sharda Marriage 
Act or the Medical Termination of Pregnancy 
Act which, as the Health Minister, I piloted 
and I have said that—and it is well known—
the laws which have to be implemented are to 
be implemented on the basis of compelling 
social opinion. So, when you say blackmarket 
is a phenomenon, corruption is a phenomenon 
which can be 
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combated by the ruling party itself, the ruling 
party is given a credit which it does not 
deserve because it is not a performance, it is 
not an ability of one party to do it, because 
the ruling party is a part of a big society 
where there are so many social forces. I wish 
the ruling party had been big enough, com-
petent enough, strong enough to comprehend 
by its power and ability and function all 
forces of the society—good, bad and 
indiffrent—but that is not. Here is a case in 
the field of implementation. Other political 
parties, instead of resorting to the rhetoric of 
corruption, will have to come forward. You 
criticise us; we don't mind. In a democracy 
you are there and criticism is a part of 
democracy. You criticise us but do not say 
that for the implementation, from Alpha to 
Omega, from A to Z, all implementation 
depends upon the ruling party by which you 
are unwittingly or unintentionally heaping 
praise on all of us. But I think you also have 
your part to play and a very important part at 
that. You are projecting an image of the 
nation as a nation of corrupt people which is 
not the case, and you are taking delight in 
projecting a wrong image of the country and 
the people to outside people and to ourselves. 
It is not adding to our prestige. 

SHRI RABI RAY : It is of the Gov-
ernment, not of the people. 

PROF. D. P. CHATTOPADHYAYA : In 
your excitement of rhetoric you forget that 
distinction and demarcation. In your 
excitement you forget even that. 

SHRI NIREN GHOSH: You are 
tarnishing the people's image before the 
whole world. 

PROF. D. P. CHATTOPADHYAYA : I 
entirely agree that the crux of the question is 
implementation. Here 1 think the State 
Governments will take more- initiative.  
Here we will  seek the 

co-operation of the State Governments and will 
talk to them. We are in touch with them. This 
has been approved by concerned State 
Governments. Many State Governments have 
suggested these stringent measures and the 
Law Commission also has suggested it. It is in 
pursuance of public opinion, the State 
Governments' views and the Law Com-
mission's recommendations that we have 
brought forth this Bill. I agree with the 
criticism or critical observations of the hon. 
Members that the main thing about this Act 
consists in its implementation. If it is properly 
implemented—it may not be good enough —it 
will certainly be good. So, with this point I 
solicit, and I do hope I will get, the co-
operation of the Opposition leaders. They 
should, instead of highlighting only the 
corruption of the society, also highlight the 
necessity of the co-operation in the 
implementation of this crucial Act. 

With these few words, Madam   . . . 

SHRI A. G. KULKARNI: What about 
industrial raw materials? 

PROF. D. P. CHATTOPADHYAYA : 
Madam, you might have observed that as per 
section 2A the list of essential commodities 
can be modified and enlarged. As we have 
done in this amending Bill—we have included 
woollen and cotton textiles, foodstuffs, 
drugs—if and when necessary we can include 
raw materials also. The law provides for that, 
but there cannot be a complete inventory of all 
essential commodities. From time to time it is 
bound to change and we have changed it this 
time. It is an open clause; we may change it or 
add to it in future whenever necessary. 

With these few words I commend this Bill 
for consideration and acceptance of the House 
and of hon. Members. 

SHRI NIREN GHOSH: It does not matter 
if a Doctor of Philosophy handles foreign 
trade and commerce but it 
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is well known to everybody   that    this j 
particular Ministry is one of the pnnci- |-pal tax    
collectors   for    the   Congress j. Party. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY): Good. I 
shall now put the Resolution to vote. 

PROF.   D.   P.   CHATTOPADHYA- 
YA: Madam, I would just like to say that 
this observation is baseless, unfounded, 
unwarranted, unjustified and untenable. 

THE     VICE-CHAIRMAN     (SHRI-
MATI       PURABI       MUKHOPADH- 
YAY): Very good. 

The question is : 

"Tbat this House disapproves the 
Essential Commodities (Amendment) 
Ordinance, 1974 (No. 2 of 1974), 
promulgated by the President on the 
22nd June, 1974." 

The motion was negatived. 

THE     VICE-CHAIRMAN     (SHRI-
MATI       PURABI       MUKHOPADH- 
YAY): I am now putting the    Bill to vote. 

The question is : 

"That the Bill further to amend the 
Essential Commodities Act, 1955, be 
taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY): We 
shall now take up clause by clause 
consideration of the Bill. 

Clause 2—(Amendment of section 2) 

SHRI B. S. SHEKHAWAT: Madarn,-I 
move : 

1. "That at page 1, after line 13, the 
following be inserted, namely :— 

'In section 2 of the principal Act, in 
clause (a), after sub-clause (x), the 

following sub-clauses shall be inserted, 
namely:— 

'(xi)   soap   excluding hand-made soap, 
tooth paste and razor blades; 

(xij)  fertilisers; 
.   (xiii) pumping, sets below 5 H.P. and 
accessories; 

(xiv)  footwear excluding    handmade 
footwear; 

(xv)  stationery; 
(xvi) text-books; 
(xvii) cotton yarn; 
(xviii) match box;',". 

"any other class of commodity which the 
Central Government may declare to be an 
essential commodity for the purpose of this 
Act being a commodity with respect to 
which Parliament has power to make laws 
by virtue of . . ," 
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THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY): You have 
already made these points. 

SHRI RABI RAY: He is making some new 
points. 

THE VICE-CHAIRMAN (SHRI 
MATI PURABI MUKHOPADH- 
YAY): You just move your amend 
ment. 

THE     VICE-CHAIRMAN     (SHRI-
MATI      PURABI       MUKHOPADH- 
YAY): AU these points were raised during the 
main debate. You only move your 
amendment. We have taken too much time. 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA) : The 
Business Advisory Committee allowed only 
11 hours for this Bill. We have already taken 
3i hours. How long are we going to discuss 
this Bill? You must regulate it. 
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PROF.   D.   P.   CHATTOPADHYA- 
YA : I can only say that most of the things 
they like to include are already included there. 
For example, you find newsprint, paper and 
paper board. 

SHRI RAJNARAIN:  Soap? 

PROF.   D.   P.   CHATTOPADHYA- 
YA: Shri Rajnarain is very found of soap. 
Soap is also there. 

THE     VICE-CHAIRMAN     (SHRIMATI      
PURABI       MUKHOPADH- 
YAY): The question is : 

1. "That at page 1, after line 13, 
the following be inserted, namely:— 

'In section 2 of the principal Act, in 
clause (a), after sub-clause (x), the 
following sub-clauses shall be inserted, 
namely :— 

'(xi) soap excluding hand-made soap, 
toothpaste and razor  blades; 

(xii) fertilisers; 

(xiii) pumping sets below 5 H.P. and  
accessories; 

(xiv) footwear excluding handmade 
footwear; 

(xv) stationery; 

(xvi) text-books; 

(xvii) cotton yarn; 

(xviii) match box',". 

The motion was negatived. 

THE     VICE-CHAIRMAN     (SHRI-
MATI       PURABI       MUKHOPADH- 
YAY) : The question is : 

"That Clause 2 stand part of the Bill." 
The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3 : (Amendment of Section 3) 

SHRI B. S. SHEKHAWAT: Madam, I 
move: 

2. "That at page 1, after line 13, 
the following be inserted, namely:— 

'In section 3 of the principal Act, in 
sub-section (2) (a) shall be deleted'". 

3. "That at page 1, after line 13, 
the following be inserted, namely:— 

'In section 3 of the principal Act, in 
sub-section (2) (a), the words 'by 
licences, permits or otherwise' shall be 
delected'." 
4. "That at page 1, after line 13, 
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the following be inserted, namely:— 'In 
section 3    of    the    principal Act,— 

(a) after sub-section (2)(f), the 
following shall be inserted, name 
ly :- 

'Provided that a tenant of an 
uneconomic holding whose main source 
of income is from agriculture will be 
exempted from the operation of this 
clause.' 

(b) after sub-section (3), the fol 
lowing shall be inserted, name 
ly :- 

'Provided that in case of a 
producer, the prices of foodgrains 
fixed under clauses (a), (b) and (c) 
will not be less than the prevailing 
market price."'. 

"For regulating by licence, permit or 
otherwise, the production or manufacture 
of any essential com-moditiy. . ." 
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THE    VICE-CHAIRMAN      (SHRI-
MATI PURABI MUKHOPADHYAY): 
No, it is not necessary. 

THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY) : The 
question of price fixation for levy by different 
States does not come under this. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : You are 
stretching the point too far. You have to 
conclude now. 
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THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY): Your time 
is up. 

 

 

PROF.   D.   P.   CHATTOPADHYA- 
YA: Madam, I would only like to say that in a 
scarcity situation, regulation is necessary. So, 
permit and licence cannot be done away with. 

In the matter of fixation of the price for 
agricultural products, some flexibility has 
been inserted in the provision. It is there in the 
Bill. It is said that the price will be fixed 
having regard to the price of the agricultural 
product in the previous harvest season. Market 
forces prevalent have thus been taken into ac-
count in fixing the price. That will take care of 
the contingency referred to by the hon. 
Members and I would like to say that is 
enough safeguard. I do not think there is any 
necessity for accepting this amendment. I am 
unable to accept this amendment. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY): The 
question is : 

2. "That at page 1, after line 13, the 
following be inserted, namely :— 

'In section 3 pf the principal Act, sub-
section (2) (a) shall be deleted'." 

The motion was negatived. 
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THE VICE-CHAIRMAN (SHRIMATI 
PURABI . MUKHOPADH-YAY): The 
question is; 

3. "That at page 1, after line 13, 
the following be inserted, name 
ly  

'In section 3 of the principal Act, in 
sub-section (2)(a), the words 'by 
licences, permits or other-wise' shall be 
deleted'." 

The motion was negatived. 

THE VICE-CHAIRMAN (SHRIMATI       
PURABI       MUKHOPADH- 
YAY): The question is : 

4. That at page 1, after line 13, 
the following be inserted namely:— 

'In section.;3 of the principal Act,— 

(a) after sub-section (2)(f), the 
following shall be inserted, name- 
ly:- 

'Provided that a tenant of an 
economic holding whose main source 
of income is from agriculture will be 
exempted from the operation of this 
clause.' 

(b) after sub-section (3), the 
following shall be inserted, name 
ly:- 

'Provided that in case of a 
producer, the prices of foodgrains 
fixed under clauses (a) (b> and (c) 
will not be less than the  prevailing  
market  pricei.'". 

The motion was negatived. 

THE VICE-CHAIRMAN (SHRIMATI       
PURABI       MUKHOPADH- 
YAY) : The question is : 

"That clause 3 stand part of the Bill." 

The motion was adopted. SHRI 

RAJNARAIN:  Division. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY): I have 
already passed the clause. You have missed 
the chance. 

 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADH-YAY): You are 
challenging the Chair. I have already passed 
that clause. Only after that, you have called 
for division. 

 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADH-YAY): You said it 
after I said: "Clause 3 stand part of the Bill". 

 
Clause 3 was added to the Bill. 

Clause 4    (.Amendment of    section 6A). 

THE VICE-CHAIRMAN (SHRIMATI       
PURABI       MUKHOPADH- 
YAY): The question is : 

"That  clause 4  stand part  of the Bill." 

SHRI RAJNARAIN : Division. 

THE VICE-CHAIRMAN (SHRIMATI       
PURABI       MUKHOPADH- 
YAY): Are you serious? 

SHRI RAJNARAIN : Yes, I am serious. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY) : But there is 
no amendment to clause 4. 
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The question is: 

"That clause 4 stand part of the Bill." 

The motion was adopted. Clause 4 was 

added to the Bill. Clause 5 (Amendment of 

section 6B) 

THE     VICE-CHAIRMAN     (SHRI-
MATI       PURABI       MUKHOPADH- 
YAY): There is one amendment. 

SHRI B. S. SHEKHAWAT : Madam, I beg 
to move: 

5. "That at page 2, line 22, for the word 
'Collector' the words 'Judicial  Magistrate'  
be  substituted." 

"Without prejudice to the provisions of 

sub-section (1), no order confiscating any 
animal, vehicle, vessel or other conveyance 
shall be made under section 6A if the owner 
of the , animal, vehicle, vessel or other con-
veyance proves to the satisfaction of the 
Collector that it was used in carrying the 
essential commodity without the knowledge 
or connivance of tbe owner himself, his 
agents, if any, and   the   person    in   charge 

of the animal, vehicle, vessel or other 
conveyance and that each of them had taken 
all reasonable and necessary precautions 
against such use." 
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PROF. D.   P.    CHATTOPADHYA- 
YA : The presumption underlying this 
amendment is untenable, namely, that the 
Collector has not the functional discretion 
which he has. If we doubt the autonomy of 
this officer, we can doubt the autonomy of any 
other officer. So, I am sorry. I cannot accept 
this amendment. 

THE VICE-CHAIRMAN (SHRIMATI       
PURABI       MUKHOPADH- 
YAY) : The question is : 

5. 'That at page 2, line 22, for the 
word 'Collector' the words 'Judicial 
Magistrate' be substituted." 
The motion was negatived. 

THE VICE-CHAIRMAIN (SHRIMATI 
PURABI MUKHOPADH-YAY) : The 
question is : 

"That clause 5 stand part of the Bill." 

The motion was adopted. Clause 5 war added 
to the Bill. Clause 6 — {.Amendment of 
Section 7) 

SHRI B. S. SHEKHAWAT : Madarn, I beg 
to move : 

6. "That at page 2, lines 40 to 43 
be deleted." 

7. "That at page 3,— 
(i)   lines 1 to 4 be deleted; 
(ii) lines 10 to 12 be deleted; 
(iii) lines 19 to 21  be deleted; and 
(iv)   lines 22 to 27 be deleted." 

"Provided that the court may, for any 

adequate and special reasons to be 
mentioned in the judgment, impose a 
sentence of imprisonment for a term of less 
than three months;" 

 
"Provided that the court may, for any 

special reasons to be mentioned in the 
judgment, impose a sentence of 
imprisonment for a term of less than three  
months." 

 
"Provided that the court may. for any 

adequate and special reasons to be 
mentioned in the judgment, impose a 
sentence of imprisonment for a term of less 
than six months. 
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Table of the House an annual report 
regarding action taken for the 
contravention of the provisions of the 
Act'." 

9. "That at page 4, lines 16 to 19 be 
deleted." 
The questions were proposed. 

 
The questions were proposed. 

PROF. D. P.     CHATTOPADHYA- 
YA : I have nothing to add to what I have 
already said. I cannot accept the amendments. 

THE VICE-CHAIRMAIN (SHRIMATI 
PURABI MUKHOPADHYAY): The question 
is : 

6. "That at page 2, lines 40 to 43 
be  deleted." 
The motion was negatived. 

THE VICE-CHAIRMAIN (SHRI-MATI 
PURABI MUKHOPADHYAY) : The 
question is: 

7. "That at page 3,— 
(i)   lines 1 to 4 be deleted; (ii)   lines  10 
to 12 be deleted; (iii)   lines 19 to 21 be 
deleted; and 

(iv)   lines 22 to 27 be deleted." 
The motion was negatived. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : The 
question is : 

"That clause 6 stand part of the Bill." 
The motion was adopted. 

Clause 6 was added to the Bill. 

Clause 7 was added to the Bill. 

Clause 8 — (Insertion of  new  sections 10B 
and IOC). 

SHRI B. S. SHEKHAWAT: Sir, I beg to 
move : 

8. "That at page 4, after    line 6, 
the following be inserted, namely :— 

'(4) Government will lay on the 

PROF.  D.  P.  CHATTOPADHYA- 
YA : There is no point in submitting any 
annual reports. I do not think it is necessary. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : The 
question is : 

8. "That at page 4, after line 6, the 
following be inserted; namely :— 

'(4) Government will lay on the Table 
of the House an annual report regarding 
action taken for the contravention of the 
provisions of the Act'." 

The motion was negatived. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : The 
question is : 

9. 'That at page 4, lines 16 to 19 
be deleted." 
The motion was negatived. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : The 
question is : 

"That clause 8  stand part of the Bill." 
The question was proposed. Clause 8 was 
added to the Bill. Clause 9 was added to the 
Bill. Clause 10—(Amendment of Section 12> 
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SHRI B. S. SHEKHAWAT: Sir,    I -beg 
to move : 

10. "That at page 4, for lines 29 
to 32, the following be substituted, 
namely :—> 

'(a) in sub-section (1), for the words 
'any essential commodity' the words, 
brackets, letter and figure' any essential 
commodity and such other essential 
commodities [not being an essential com-
modity referred to in clause (a) of sub-
section (2)] shall be substituted';". 

11. "That at pages 4 and 5, lines 33 to 
41 and lines 1 to 21, respectively, be 
deleted;" 

12. "That at page 5, line 27, the words 
'or both' be deleted." 

13. "That at page 5, lines 42-43, the 
words 'if no witnesses have been examined 
before such commencement or the said 
date, as the case may be,' be deleted." 

The questions were put and the motions 
were negatived. 

THE     VICE-CHAIRMAN     (SHRIMATI       
PURABI      MUKHOPADH- 
YAY) : The question is : 

"That clause 10 stand part of the Bill." 

The motion was adopted. 
Clause 10 was added to the Bill. 
Clause 11 was added to the Bill. 

Clause 12—(Amendment of   Act 46 of 1952). 

SHRI B.  S.  SHEKHAWAT:   I beg to 
move : 

14. "That at page 6, lines 48-49, 
the words 'if no witnesses have been 
examined before such commence 
ment or the said date, as the case 
may be,' be deleted." 
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PROF. D. P. CHATTOPADHYAY: 
It is absolutely baseless. It has nothing to do 
with this. 

The question was proposed. 
% 
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THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY) : How is it 
relevant? I do not allow this. Mr. Minister, 
have you anything to reply? 

PROF D. P. CHATTOPADHYA-YA : I do 
not comment on those wild allegations as you 
have said. Madam, they are not relevant.. . 
(Interruptions). Madam said that it is not rele-
vant. So, I will not comment on the wild  
allegations. 

The second point is very brief. Shekhawatji  
is     interested  in    setting 

examples. Examples are abundant in this 
country with great traditions from Budha, 
Gandhiji, Acharya Bhave. Examples are 
abundant. What is needed is followers of those 
examples. And let him find out some followers 
of examples. And this amendment is not ac-
ceptable to me for the simple reason that the 
summary trial will come into effect when the 
Bill is passed. But this Law will not be 
applicable to those cases which have already 
started before the court and witness has been 
taken. But in the pending cases before the 
court where the witness has not been taken, 
this summary trial provision may be adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY) : Now I will 
put to vote the amendment moved by Mr. 
Shekhawat. Amendment  No.   14.. . 

SHRI RAJNARAIN: Madam, on a point of 
order. 

THE VICE-CHAIRMAN (SHRIMATI       
PURABI       MUKHOPADH- 
YAY) : Mr. Rajnarain, you have created the 
Rules. You cannot rise on a point of order 
when I am taking a vote.. . 

SHRI RAJNARAIN : I know my business, 
Madam. Don't teach me the lessons. 
6 PM 

 

SHRI OM MEHTA : The Resolution of the 
House is there about the timings. 

THE     VICE-CHAIRMAN     (SHRI-
MATI       PURABI      MUKHOPADH- 
YAY) : There is no point of order. 
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SHRI OM MEHTA : The Resolution of the 
House says 6 or beyond 6. You read the 
Resolution. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY) : The 
question is : 

14. "That at page 6, lines 48-49, the 
words 'if no witnesses have been examined 
before such commencement or the said 
date, as the case may be,' deleted." 
The House divided. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY: 

Ayes—4; Noes—37. 

NOES—37 

Abid, Shri Qasim Ali 
Arif, Shri Mohammed Usman 
Buragohain. Shri Nabin Chandra 
Chandra   Shekhar,  Shri 
Chattopadhyaya, Prof. D. P. 
Chaurasia, Shri S. D. S. 
Chettri, Shri K. B. 
Choudhury, Shri N.  R. 
Das, Shri Bipinpal 
Dhabe, Shri S. W. 
Gadgil,  Shri Vithal 
Gujral, Shri I. K. 
Hashmi, Shri S. A. 
Imam, Shrimati Aziza 
Jain, Shri Dharamchand 
Jha,  Shri Kamalnath 
Kalp Nath, Shri 
Kalyan Chand, Shri 
Kapur, Shri Yashpal 
Krishan Kant, Shri 
Kulkarni, Shri A. G. 
Mehta, Shri Om 
Mishra. Shri R. K. 
Mukherjee,  Shri  Pranab 
Nawal Kishore, Shri 
Panda, Shri Brahmananda 
Puri, Shri D. D. 
Rachaiah, Shri B. 
Roshan Lal, Shri 
Savita Behen, Shrimati 
Shukla, Shri Chakrapani 

Shukla, Shri M. P. Singh, 
Shrimati Pratibha Thakur,  Shri 
Gunanand Tiwary, Pt. 
Bhawaniprasad Tripathi, Shri 
Kamlapati Wajd,  Shri  
Sikander Ali 

AYES—4 
Dhulap, Shri K. N. 
Rajnarain, Shri Ray, Shri 
Rabi Shekhawat, Shri B. 
S. 

The motion  was negatived. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH YAY) : The 
question is : 

"That clause 12 stand part of the Bill." 

The motion was adopted. 
Clause 12 was added to the Bill. 

Clauses 13 and 14 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to ihe Bill. 

(At this stage, the hon. Member left the 
Chamber.) 

PROF. D. P. CHATTOPADHYAYA :  Sir, 
I move : 

"That the BUI be passed." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADH-YAY) : The House 
stands adjourned till 11.00 A.M. tomorrow. 

The House then adjourned at 
twelve minutes past six of the clock 
till eleven of the clock on Tuesday, 
the 30th July, 1974. 
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